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THIRD PARTY LIABILITY
Attached to and forming part of the Policy No.

In consideration of the payment of the additional premium of ¥ it is hereby agreed and declared that

notwithstanding anything to the contrary stated in this Policy, the Company will indemnify the Insured -
a) against legal liability for the accidental loss or damage caused to the property of other persons.

b) against legal liability (liability under contract excepted) for fatal or non-fatal injury to any persons other than the
Insured or his own employees or employee of the owner of the works/site/premises location or employees of the
other firms/connected with any other work site/premises/location or members of the family of the Insured or any of

the aforesaid.
EXCLUSIONS UNDER THE TPL EXTENSION
The Company will not indemnify the Insured, under this extension in respect of -
a) The first amount of Policy excess of each claim for any one occurrence related to property damage.

b) Expenditure incurred in doing or redoing or making good or repairing or replacing anything covered or coverable

under the Policy.
) Liability consequent upon -

i) bodily injury to or illness of employees/workmen/members of the families of the Insured or of the owners of the
works / site / premises / location or of any other firm / contractors connected with any other work at the works / site /

premises / location.

ii) loss of or damage to property belonging to or held in trust by or under custody of the owner of the works/site/

premises/location of any other firms/contractors or an employee/workmen/family members of any of the aforesaid.
iii) any accident caused by vehicles licensed for general road use or by waterborne vessels or by aircraft.

iv) any agreement by the Insured to pay any sum by way of indemnity or otherwise unless such liability would have

attached also in the absence of such agreement.
CONDITIONS APPLYING TO TPL EXTENSION

a) No admission, offer, promise, payment of indemnity shall be made or given by or on behalf of the Insured without
written consent of the company who shall be entitled, if any so desire, to take over and conduct in the name of the
Insured the defence or settlement of any claim or to prosecute for their own benefit in the name of the Insured any
claim for indemnity or damage or otherwise and shall have full discretion in the conduct of any proceeding or in the

settlement of any claim and the Insured shall give all such information and assistance as the Company may require.

b) The Company may, so far as any accident is concerned, pay to the Insured the limit of indemnity for any one accident/
for any one period, after deducting therefrom in such case of any sum/s already paid as compensation in respect
thereof or any lesser sum for which the claim or claims arising from such accident can be settled and the Company

shall thereafter be under no further liability in respect of such accident under this section.
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